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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENSH
AT : HYDERABAD

C.A.N0.50 of 1990 Date of Order: 7-2-1990
Between:
P.Laxminarasimha Rao .o Applicant

and

The Station Director, All India
Radio, warangal, and

The Employment Officer, Employment

Exchange, Warangal. .. : Respondents
APPEARANCE )
For the Appliéant : shri A.Prabhakar Rao, Advocate,

For the Respondents : shri E.Madanmohan Rao, Additional
Central Govt.Standing Counsel,

CORAM
HONQURABLE SHRI B.N,JAYASIMHA, VICE-CHAIRMAN,
' AND . ' ‘
HONQURABLE SHRI D.SURYA RAQ, MEMBER (JUDICTIAL) . !

(ORDER OF THE BENCH DELIVERED BY HON'BLE SHRI B.N.JAYASIMHA,
VICE=-CHATIRMAW, )

This application has been filed by the applicant seeking
a directién-from this Tribunal to the second respondent to
sponsor his name to the first respondent ﬁoé}vacancy of the
post of Attender in the office of the first responaent. The
applicant has registered his name in the Employment Exchgngé,
Nizamabad on 27;1-1979 and later he got his card transferred
to theiEmployment Eg%hange at Wérangal. His presént registra=-
ti£¥235'20697/89. Despite 11 vyears h@igtggén passed, thé
applicant was never sponsored for any post. His apprehension

is that he will become over-aged. He further contends that

contd..bage 2/=



* =

W

-2- /

the first respondent sent a letter to the second réspondené
réquesting‘for sponsoring of candidates. But the second
respondent has sponsored ?ﬁk candidates, who are juniors
to the applicant. Under these circumstances, he seeks a

direction to the second respondent for spdnsoring of his

name.

2, Heard the learned counsel for the Applicant. shri A,.Prabhakar

Rao and shri E.Madanmohan Rao, learned Addltlonal Central Govt,

Standing Counsel,

3. On consideration of the facfs, a direction is igsued to
the second respondent namely the Employment Officer, Employment
Exchange, warangal District, Wafangal, to spomsor* the name
of the applicant, if persons, who are registered subsequent
to the applicant (i.e. after 27-1-19?9) have been sponscred,
to the first respondent%office—that is~-the Station Director;

All India Radio, Warangal, for consideration'for the post of

attender,
4. With the above.direction, the application is disposed of.

No order as to costs,

. * (DICTAT D IN OPEN COURT)
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(B.N.JAYASIMHA) : (D.SURYA RAQ)
VICE~CHAIRMAN ‘ 'MEMBER (JUDICIAL)
. B - -
DATE: 7th Feb., 1990 o

DEPUTY REGISTRAR(I) ~
TO: ' \¢X
1« The Station Directer, All Indla Radio Statlon,
Jarangal,Warangdl district.
2. The Employment officer, Employment Exchange,lJarangal,
NSR yarangal District.

3., 'ne copy to Mr,A. Prabhakar Rao,Advecate, Advocates Asseciation,
High court buildings, Hydarabad-SDD ooz2.

4, Cne copy to Mr.E.Madan Mghan Rap,Addl.cgsc, CAT J,Hyderabad.

5. One spare copy.
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